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Social Measures Adopted by Social
Welfare Board Manipur

2048. SHRI M. MEGHACHANDRA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state the datails
of the specific Social Welfare measures
adopted under the Social Welfare Board,
Manipur during the curren: year in the
Scheduled Caste and Scheduled Tribe areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): The State
Social Welfare Advisory Boards do not have
any programme exclusively for the welfare of
Scheduled Caste/Scheduled Tribe people/
areas in any State/Union Territory.
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